
CENTRAL ADMINISTRATIVE i RIBUNAL
PRINCIPAL DilNCi-!

O.A. No. 957 or 200^1

New Delhi, this the 13th day of April, 2004

HQN'BLE SHRI JUSTICE V.S. AQQARV/AL, CMAIRMAN
HON'BLE S'riRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

Anek Singh
S/o Late Urrsrac Singh,
'Group D' Erriployee of 'Csndriya Viayalaya,
Sector-XXIv/
Noida-20130•.

(By Advocate : Shri V.N. Sharir.a)

VSi'SUS

. Appli cant

Director of Education,
Kendriya Vidyalaya Sangtnan,
18, Institutional Area,
Shah id Jit Singh Marg,
New Delhi-110015.

Kendriya Vidyalaya, .
Through its Principal,
Sector-• XXIV ,
Noida-201301.

,Respondents

ORDER (ORAL)

SMRI JUSTICE V.S. AGGARV/A L :

Learned counsel for tlis applicant states thai-

he rviay be permitted to wit'idraVi tiie pi-esent uriginai

Application with liberty to take recourse in accordance

witii law. Allowed'as prayed.

2. Subject to aforesaid, the present Original

Application is dismissed as withdrawn.

'H ^
(R.K. UPADHYAYA) (V.S. .AGGARVVAL)

ADMINISTRATIVE MEMBER CHAIRMAN


